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THE AIR CORPORATIONS (AMENDMENT) ACT, 1954
| " No. I0 OF 1954

[18th March, 1954]
An Act to amend the Air Corporations Act, 1953

Bg it enacted by Parliament as follows:—

1. Short title and commencement.—(1) This Act may be called
the Air Corporations (Amendment) Act, 1954.

(2) It shall be deemed to have come into force on the rtt)th day of
January, 1954.

2. Amendment of section 22, Act 27 of 1953.—In séction 22 of the
A1r Corporations Act, 1953 (heremafter referred to as the pr1n01pal
Act); in sub-section (3), for the words * mnety days” the words “six

~months” shall be substituted.

3. Amendment of section 23, Act 27 of 1953.—In section 23 of the
' pr1nc1pa1 Act, in sub-section (1) for the words ‘ sm months” the
words “one vear” shall be substituted. :

4. Amendment of section 24, Act 27 of 1953.—In 's'ectio'n 24 of the
prmclpal Act, in sub-section (2),’ for the weords “six months” the
words “one year” shall be substituted. o

5. Repeal of Ordinance 5 of 1954.—The Air Corporatlons (Amend-
menl) Ordlnance, 1954 (5 of 1954) is hereby repealed.



